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ORDE 

D. Purkayastha, J.M. 

We.haye bead- the id. counsel for both sides. Ld. 

counsel Mr. M.S. l3anerjee appearing on beh&.f of the applicants 

in the M.A. suthits that if the order dated 27.6.2000 passed 

in O.A.271 of 1997 is implemented, the question of reversion 
original 

411 arise since theapplicantis holding the post of Training 

Off icer ( Mi11wright1. But id. counsel, Mr. B. Dhara appearing 

for the original applicariti subtiits that he has no objection 

to give the effect of the junent of this Tribunal in toto. 

2. 	In view of the above, we find no impediment to allow 

the aforesaid jixlgment dated 27.6 2000 passed in O,A. 271 of 1997 

to be implemented. Accordingly, the M.A. is disposed of. 
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